
O.A. No. 648 of 2010 

P.S.Mohanty.  .............. Applicant 
Vs 

NALCO., 	. Respondents 

Order dated: 22J22010 

CUR A1: 
Member (A 

Hoifble Shri A.KPatntemberQ) 

Heard Sn J.K.Khuntia, Ld. CouRsel for the 

applicant and Sn. B .N.Rath, Ld. Coumel appearing for the 

NALCO and also perused the materials placed on record. 

The applicant, after an enquiry, has been 

imposed with a penalty for stoppage of one increment with 

cumulative effect, Ld. Counsel for the applicant submits that 

though he has preferred an appeal vide AnnexureAi4 on 

03.10,2004 before the Director (P&A), NALCO, 

Bhubaneswar (Respondent No.2), the same is still pending. 

The limited prayer of the apphcant in this 

Original Application is to direct the Respondent No.2 to 

dispose of the appeal dated 03.10.2004. 

Mr. Rath, Ld. Counsel for the NALCO submits 

that Respondent No.2 is not the appropriate authority to 

coisider the appeal. of the applicant. 
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Counsel for the parties, without going Into the merits o 

case, we direct the appli can.t to file a fresh appeal before the 

appropriate authority within two weeks from today. And 

such an appeal is filed betore the appropnitc authority, the 

authority is directed to consider the appeal and pass a 

reasoned order within two months thereafter. 

With the above observation and direction, the 

UA is disposed. of 
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Send coy of t 	order o e 	1e 	anp 	 Thd  

free copies of this order be given to the Ld. Counsel for the 

parties. 
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